Title: Demand to clear the arears of the BRL and HCCL employees who have opted Voluntary Retirement Scheme (VRS).
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SHRI P.H. PANDIYAN (TIRUNELVELI): Mr. Speaker, Sir, | would like to make a submission.
MR. SPEAKER: You have given notice to raise a State subject. It is an issue between the State and the Centre.

SHRI P.H. PANDIYAN : Sir, this is with regard to the transfer of three |.P.S. Officers on deputation by the Central
Government. Is it a State subject? Please understand that it is not a State subject. ...(Interruptions) We are sitting
here quietly. We do not rush to the well of the House. Please allow me to raise this matter. ...(Interruptions) | gave
notice yesterday itself. Please allow me.



